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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD_ BENCH, ALLAMABAD

Review Application No: 1410 af 1993 o f}f
In
Uriginmal Applicatien No: 1021 of 1993

K.L.Sharma Pee FEP B E® va e ﬁpﬁlicantsq
Versus

MDD of INoia & 0T8 . s aco i »++ fespondents.
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Hon'ble Mr, A,K.Sinha, Member-Judicial

This Review appliczation is directed against
my judgemant and order dated 12,7.1993. The caée
was heard and dispased of at the zdmission stage
itself with a direction to dispose of the represgntat-
lon of the applicant dated 15.6,1993 pending before
the Additional Director General, Lrganisation 4 Civil
(b) Adjutant General's Hrmy‘Headquarters, New Delhi
within a period of 3 weeks from the receipt of the

order 1n accordance with law and till then, his

transfer order was crdered to be kept stayed,

2 The scope of Revieu application is limited
and it does not mean rgconsideration of the matter

sitting in appeal over one's oun judgement,

Lo I have taken into consideration, the relsvant
facts and circumstances and thereafter disposed of the
application at the admission stage. There being no
errcr apparent on the face of the record, I do not
censider there is any ground for éntertainingftha : E

Review application, ﬂccurdingly, the Reuieu.ﬂpplicatidY

is rejected,
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